IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JAIPUR BENCH

Jaipur, this the 7t day of January, 2010

- OA No.194/2009
CORAM: o

HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDL.)

Lallu Ram
s/o Late Shri Harbux,
r/o House No.13, Rajdeep Colony, -
Meenawalqg, Sirsi Road, Jaipur and

- Presently working as Senior Peon,

- Office of D.P.M. North Western Railway,,
Jaipur

_ .. Appliconf
(By Advocate: Shri C.B.Sharma]
Versus
1. The Union of India through General Manager, North-
Western Zone, North-Western Railway, Jaipur

2. Chief Cashier, Office of General Manager, North-
Western Zone, North Western Railway, Jaipur

3..  Senior Divisional Finance Manager, North Western
Railway, Jaipur '

4, Divisional Finance Manager, North Western Railway,
Jaipur o

.. Respondents

(By Advocate: Shri Anupam Agarwal)



ORDER (ORAL)

 The grievance of the applicant is regarding regularization of

the period w.e.f. 13.6.2008 to 15.9.2008 by granfing Hospital Leave

Qs per provisions of Para 554 of IREM and not to deduct leave from

the leave account of the oppllicom f'or the aforesaid period.

2. ‘-No’rice of This oppliéoﬂon'wos given fo.The respondents. The
sjqnd_,foken by the respondents ih the feply is Thq’r the applicant has
subrﬁiﬁed his request fér treating hirﬁ “as ‘Injur"y on Duty for the
aforesaid period, but he hds failed to Opply as per leave rules.

According.To the respondents, Injury onADUTy_con be treated under

~the Workman Compensoﬂon Act, which is not opplicob'le in the

case of Tﬁe applicant bei_ng a regular Group-D employée. The
responden.’rs hovéf also in para 4(7) speciﬁclolly stated that the
op‘plic'oﬁf has fdil'_ed to apply for Hospital Leqve'os per rules which
woé the ,req‘uir‘emen’r of Para 554 which cannot be ignored. It is
further specifically sfofed that in case the applicant makes a
reqpesT as per rules; the sqr.rje will be c.onside-re.d by the corhpe‘renf
authority.

3. ln. view of this specific stand To:ken by the respondents in the
reply ond fhe; fod that the applicant has rjot made ‘ony réquesT for
.treo-ﬁng the oforesoid period as Hosp’i-fol.Leove as per the aforesaid
rQIe_s, I dm of the view Tho;r that rﬁoﬁer can be disposéd of at this

stage with Iiberfy reserved to the applicant to make appropriate

application before the appropriate authority for grant of Hospital

Leave/Disability Leave and in case suc—h application is made within



(e

a period of two weeks from today, the competent authority shall
consider the same sympathetically, as the *fovc;,ftqrémoins that the
opplic\om has sustained injury during the course of employment. The
competent authority shall decide claim of the applicant within a
period of six-weeks from the date of receipt of the application.

4, With these observations, the OA stands disposed of. Needless
fo ddd that in case the applicant is still aggrieved, he is at liberty to
file substantive OA for T‘he same cause of action. No costs.
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(M.L.CHAUHAN)
Judl. Member
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